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Judgement

R. Basant, J.—The petitioner has come to this Court with this petition for a
direction for out of turn expeditious disposal of O.P. No. 820/2008 filed by her
before the Family Court, Kollam against the respondents. According to the
petitioner, the said petition has been pending from 2008. Respondents have
shown no interest in a harmonious settlement of the disputes; but the matter is
unnecessarily dragging on. The petitioner has now secured employment abroad.
If there is further delay in the matter being taken up for trial, that would
adversely affect the interest of the petitioner. It is, in these circumstances, that
the petitioner has come to this Court.

2. Has the petitioner moved the court below? Obviously, she has not. Without
and before moving the Family Court for an out of turn expeditious disposal of the
case by advancement of the case, we find no merit in the attempt made by the
petitioner before this Court. We take note of the circumstances. We are satisfied,
in these circumstances, that this writ petition can be allowed in part with
direction to the Family Court to consider the petitioner's prayer for advancement
of the trial and expeditious disposal of O.P. No. 820/2008 as expeditiously as
possible.
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3. Hand over copy of this judgment to the learned Counsel for the petitioner who
can file the same before the court below along with the application for
advancement of the case and out of turn early disposal. We need only mention
that we expect the Family Court to consider the request of the petitioner and
pass appropriate orders.

4. This writ petition is, in these circumstances, allowed in part to the above
extent.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/anupama-devassia-appellant-hash-... Page 2 of 2



